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Lakojrf)j Sar[1inathan 

ican'to eyn on the second call 

rnat:ter and \as s)ecifica11v listed 

y ordr dated i 1220O3 , in the 
onc. rjhr 	

oji tH. Ieo-'-j coun 	for oarte s. 

c S 	Cul1isl:1.. 	
e have f u r t h e r Considered 
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:c.- CtIf.r 'ith the other learned 
COUflSC1 

05r1, 
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OH H 	 Ui tO:. cT'der dated 
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.0 	cr 	
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t tO 	
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LcJy1..; tc.:- y. of the Arrried Forc - s of the Union 

H 	con 	J 	 PcI ice Force (CRPF) and the H 	
ou (SPO) 	ImDuqned orders 
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5ubmis510115. of 

cm 	ccL.) fcc r 	ono'erii.-. 	FurChe- 	SH- t-..

OoUnscj had submitted that the 

id )rjt Petition oendinq befcr'e 
I 	

cl Court also helon.q to CRPF 	hich 
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Notjncj the fact that in a similarly situated 

Positio i  the Honh]e Hiqh Court has been Pleased to issue 

notice to  the resoondents in its oriqjn1 .urisdiction 

under Article 
226 of the Constitution of Indja we find - 

force in the submissions of Shri N-K-nooarwal, learned 

senior counsel, •Shrj Alesh Luthr-a, learned counsel and 

Shr:i Raieev Gansal,, learned oroxy counsel that the present 

0s are not maintainable in the Tribunal for want of 

"leedless to say it will not be either-

oroer for this Tribunal at this stage or in the interest 

of .ustice to Pass any orders which may have a bearinq on 

the merits whjl the same iSsues are Pendinq before the 

Hon'b.le High Court, Particularly also havjnq reqard to the 

Provisions of Section 2 (a) of A.T. 	ct, 1985. 

Invje - of-  the above, the aforementioned 0s 

(O';"1934/2003 
0I••t1179./2003 and 	1389/2003) are 

dismissed for want of .iurisdjctionJjth liberty to the 

aooiicants to proceed, as advised, in accordance with law,  

In the circumstances re'istry is dir'SÔted to return the 

)a)ers to the adrjcants keepinq one set for record 

curoses in accordance with the Procedure Rules. 

5. 	Let a coy of this order be .laced in 0 ....1179/2003 

and 0(....1389/2003. 

Smt, Lakshmj warn 	hari) Member (ri) 	
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